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IN THE CENTRAL AU INISTRAT IVE TRIUNAL
FRINCIFAL JENCH: NEJ DELHI

CA 0. 3040/ 92 Date of decision: t— e~1T93

Shri Balwant .o Applicqant
Us.

Union of India & Gthers .o Respondents

CORaM

lon*ble Mr. C.J. Roy, Memuer (3)
;gr the applicant ’ e« Shri V.k. Sherma, Counsel

For the respondents *+ 3hri Remesh Goutam, Counsel

JUDGEmMENT

(Delivered oy Hun'ble Memuer (3) Mr.C.J.Roy)

This application is fileu py the applicant praying
3 that the croer uated*13.4.92 claiming damages amountidg to
Fse4€7,54Y9/ = in tespect of the Rly. (yarter No.8-38/8,
near Bast CaD;n, Railyay Colony, Delhi Sarai fohill:
OCcupied oy him, oe quashed and that the Respondents m ay

e restrained fropm I6Covering the abuve said amount and

not to evict him Prom the said guarter ti1) the full

L—

Payment of service, Qratuity ana Pension gre paid tg him.,

N

The factg of the Cast¢ are that the applicant joined
his service on 21.7.45 in the Railway Uepartment ang retired
6n 31.7.85 and hgs oeen granted pension. te, houwever,
clzims that he has not oeen paia the gratuity on the ground
thet he ngs not vacated the Railyay Quarter su fzr. Hg
further argues that had the full amount orf gratuity oeen
Fald to him, he coyld have acquirea 4 small house for h:g Y

living.
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The respondents have filed their counter stating that

the following payments were made tao the applicant

Frovident Fund .o #5+13,050.00
Fension Rs.255/~ plus

deal‘ness I‘Elief‘ %.204 . 459000 ‘Joﬂ‘-
LEave enCaShrnEnt . 866'20

They have further stated that an am.unt of %5.8796.20

on atccunt of gratuity has been withheld as the agpli=- ;
cant has not vacsted the railuay guarter till date,
as F«3. Circular No.6045 (Annesure #=1). The other
points raised are naot germate to the main Cask.

1 have neard the learned caounsel for the applicant
MLe Veke Sharmz and the learned counsel for the respon-

dents Mr. Romesh Gautam and perused the redords.

During the course of the arguments, ooth the

counsel left the matter to the Triounal to decide tt.

Cuse on the zceperl ©f g mand .,

So it is ab#olutely not necessary to trawerse
all the facts of this case. I direct the respondents %
to prepare the chegue in alvance within g fertnight &

A
and infcrm the appl icant a;%?kBEp!:it ready and giwve
o _
it to the applicant on which date the applicant is
automotically directed to hand over possession of

the guarter to the respundents,

With this direction, the case is Uispcsed off,

NG orders as to costs.,

A S ’j
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